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PREFACE

This Publication contains a brief resume of work done in the
Fifteenth Lok Sabha during the Seventh Session i.e. from the
21 February, 2011 to 25 March, 2011.

NEW DELHI; T.K. VISWANATHAN,

May, 2011 Secretary-General.

Vaisakha, 1933 (Saka)
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1. DURATION OF SESSION

(7th Session of 15th Lok Sabha)

1.  Date of Commencement : $21 February, 2011

2.  Date of Adjournment sine die :  *25 March, 2011

3.  Date of Prorogation : 29 March, 2011

4.  Total Number of days of Session  : @33

5.  Number of  Actual days of Sittings :  23

6.  Number of hours of sittings   :  116 hours 40 minutes

$ The first sitting commenced with the playing of National Anthem.

*The sitting ended with the playing of National Song.
@ In order to enable the Standing Committees to consider the Demands for Grants, the
House was to adjourn on 16 March, 2011 to meet again on 4 April, 2011.
On recommendation of BAC (23R) and agreed to by the House, the sitting of the
House fixed for 4 April, 2011 was cancelled on account of Chaitra Sukladi/Gudi
Padava/Ugadi/Cheti Chand festival. Accordingly, the House after its adjournment on
16 March, 2011 was to meet on 5 April, 2011 instead of 4 April, 2011. Again as per
recommendation of BAC (25R) and agreed to by the House, the first part of the
session was extended upto 25 March, 2011 (i.e. from 17.3.2011 to 25.3.2011) and the
sittings of the second part of the session i.e. from 5.4.2011 to 21.4.2011 was treated
as cancelled on account of Assembly elections in the States of Assam, Kerala,
Tamil Nadu and West Bengal and Union Territory of Puducherry.
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SUMMARY

1. Bills pending at the end of last Session 32

2. Bills introduced 11

3. Bills opposed at introduction stage 1

4. Bills passed by Rajya Sabha and laid on the Table Nil

5. Bills passed by Rajya Sabha and returned by Lok Sabha   Nil
with amendments

6. Bills returned by Rajya Sabha with amendments and   2
laid on the Table of Lok Sabha

7. Bills passed 10

8. Bills negatived Nil

9. Bills withdrawn Nil

10. Bills—part discussed 1

11. Motions for adjournment of debate on the Bills adopted   Nil

12. Bills referred to Select Committee Nil

13. Bills referred to Joint Committee Nil

14. Bills reported by Select Committee Nil

15. Bills reported by Joint Committee Nil

16. Bills originated in and referred to Joint Committee
by Rajya Sabha in respect of which motion for
concurrence were adopted by Lok Sabha Nil

17. Bills referred to Standing Committees by 8
Chairman/Speaker

18. Bills reported by Standing Committees 8

19. Bills pending at the end of Seventh Session of 35
Fifteenth Lok Sabha

8
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PRIVATE MEMBERS' BILLS

SUMMARY

1.  Bills pending at the end of the last session 127

2.  Bills introduced 43

3.  Bills withdrawn 2

4.  Bills negatived NIL

5.  Bills removed from the Register of Pending Bills NIL

6.  Bills part-discussed 1

7.  Bills pending at the end of the Session vide para 168
No. 2715 of Bulletin-Part II, dated 11.4.2011
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5. DIVISION

Sl.  Date Subject-matter Brief Final Remarks
No. Question   Result

on which
Division
was Sought

24.03.2011 The Pension Fund   On the motion  Ayes  =  122 Motion  for
Regulatory and   for leave to   Noes = 050 leave to
Development introduce the Abst. = 000 introduce the
Authority Bill, 2011 Bill. Bill was

adopted

26
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D
e
v
el
o
p
m
e
nt

1
4.
3.
2
0
1
1

4 
 
5
6

2.
 
 
Ex
t
er
n
al 
Af
f
ai
rs

1
5.
3.
2
0
1
1

6 
 
4
8

1
6.
3.
2
0
1
1

3.
 
 
$
Mi
n
e
s

1
6.
3.
2
0
1
1

2 
 
4
4

1
 
 

2
3

4 }
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G
uil
l
oti
ni
n
g 
of
 
D
e
m
a
n
ds
 f
or
 
Gr
a
nt
s 
of

Mi
ni
st
ry
/
D
e
p
ar
t
m
e
nt
 
of
:
—

(
1)
 
A
gr
ic
ult
ur
e

(
2)
 
At
o
mi
c 
E
n
er
gy

(
3)
 
C
h
e
mi
c
al
s 
a
n
d 
F
er
til
i
s
er
s

(
4)
 
Ci
vil
 
Av
i
ati
o
n

(
5)
 
C
o
al

(
6)
 
C
o
m
m
er
c
e 
a
n
d 
I
n
d
u
st
r
y

(
7)
 
C
o
m
m
u
ni
c
at
i
o
n
s 
a
n
d 
I
nf
or
m
at
i
o
n

Te
c
h
n
ol
o
g
y

(
8)
 
C
o
ns
u
m
er
 
Af
f
ai
rs
, 
F
o
o
d 
a
n
d

1
7.
3.
2
0
1
1

0 
 
0
9

P
u
bli
c 
Di
st
ri
b
ut
i
o
n

(
at
 
6.
0
0 
p
m)

(
9)
 
C
or
p
or
at
e 
Af
f
ai
rs

(
1
0)
 
C
ul
t
ur
e

(
1
1)
 
D
ef
e
n
c
e

(
1
2)
D
ev
el
o
p
m
e
nt
 
of
 
N
or
t
h 
E
as
t
er
n

R
e
gi
o
n

(
1
3)
E
ar
t
h 
S
ci
e
n
c
e
s

(
1
4)
E
n
vi
r
o
n
m
e
nt
 
a
n
d 
F
or
e
st
s

(
1
5)
 
Fi
n
a
n
c
e

(
1
6)
F
o
o
d 
Pr
o
c
e
s
si
n
g 
I
n
d
u
st
ri
e
s

(
1
7)
H
e
alt
h 
a
n
d 
F
a
mil
y 
W
elf
ar
e

* 
Di
sc
us
s
e
d 
t
o
g
et
h
er
.

@
 
M
oti
o
n 
r
e
g
ar
di
n
g 
s
us
p
e
ns
i
o
n 
of
 
R
ul
e 
3
3
1
G 
w
as
 
a
d
o
pt
e
d 
by
 t
h
e 
H
o
us
e 
o
n 
7 
M
ar
c
h,
 
2
0
11
 t
o 
e
n
a
bl
e 
di
sc
us
si
o
n 
a
n
d 
v
oti
n
g 
o
n 
D
e
m
a
n
ds

f
or
 
Gr
a
nt
s 
wit
h
o
ut
 r
ef
er
ri
n
g 
t
h
e
m 
t
o 
t
h
e 
c
o
nc
er
n
e
d 
D
e
p
ar
t
m
e
nt
all
y 
R
el
at
e
d 
St
a
n
di
n
g 
C
o
m
mit
t
e
es
.

$ 
T
h
e 
di
sc
us
si
o
n 
o
n 
t
h
e 
D
e
m
a
n
d 
f
or
 
Gr
a
nt
 
of
 t
h
e 
Mi
ni
st
ry
 
of
 
Mi
n
es
 c
o
ul
d 
n
ot
 
b
e 
c
o
nc
l
u
d
e
d 
a
n
d 
t
h
e 
D
e
m
a
n
d 
w
as
 
g
uil
l
oti
n
e
d 
wit
h 
ot
h
er

o
ut
st
a
n
di
n
g 
D
e
m
a
n
ds
.

}
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1
 
 

2
3

4

H
 
 
M

(
1
8)
H
e
av
y 
I
n
d
us
tr
i
es
 
a
n
d 
P
u
bli
c 
E
nt
er
pr
is
es

(
1
9)
H
o
m
e 
Af
f
ai
rs

(
2
0)
H
o
us
i
n
g 
a
n
d 
Ur
b
a
n 
P
ov
er
ty
 
All
ev
i
ati
o
n

(
2
1)
H
u
m
a
n 
R
e
s
o
ur
c
e 
D
e
v
el
o
p
m
e
nt

(
2
2)
I
nf
or
m
at
i
o
n 
a
n
d 
Br
o
a
d
c
a
st
i
n
g

(
2
3)
L
a
b
o
ur
 
a
n
d 
E
m
pl
o
y
m
e
nt

(
2
4)
L
a
w 
a
n
d 
J
us
ti
c
e

(
2
5)
Mi
cr
o,
 
S
m
all
 
a
n
d 
M
e
di
u
m 
E
nt
er
pr
is
es

$
(
2
6)
 M
i
n
e
s

(
2
7)
Mi
n
or
it
y 
Af
f
ai
rs

(
2
8)
N
e
w 
a
n
d 
R
e
n
e
w
a
bl
e 
E
n
er
gy

1
7.
3.
2
0
1
1

0 
 
0
9

(
2
9)
Ov
er
s
e
as
 I
n
di
a
n 
Af
f
ai
rs

(
at
 
6.
0
0 
p
m)

(
3
0)
P
a
nc
h
ay
ati
 
R
aj

(
3
1)
P
ar
li
a
m
e
nt
ar
y 
Af
f
ai
rs

(
3
2)
P
er
s
o
n
n
el
, 
P
u
bli
c 
Gr
i
e
v
a
n
c
e
s 
a
n
d 
P
e
n
si
o
n
s

(
3
3)
P
et
r
ol
e
u
m 
a
n
d 
N
at
ur
al
 
G
as

(
3
4)
 
Pl
a
n
ni
n
g

(
3
5)
 
P
o
w
er

(
3
6)
L
ok
 
S
a
b
h
a

(
3
7)
R
aj
y
a 
S
a
b
h
a

(
3
8)
S
ec
r
et
ar
i
at
 
of
 t
h
e 
Vi
c
e-
Pr
es
i
d
e
nt

(
3
9)
R
o
a
d 
Tr
a
ns
p
or
t 
a
n
d 
Hi
g
h
w
a
ys

(
4
0)
Sc
i
e
nc
e 
a
n
d 
Te
c
h
n
ol
o
g
y

(
4
1)
 
S
hi
p
pi
n
g

(
4
2)
S
o
ci
al
 
J
u
st
i
c
e 
a
n
d 
E
m
p
o
w
er
m
e
nt

}
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(
4
3)
 
S
p
a
c
e

(
4
4)
 
St
at
i
st
i
c
s 
a
n
d 
Pr
o
gr
a
m
m
e 
I
m
pl
e
m
e
nt
at
i
o
n

(
4
5)
 
St
e
el

(
4
6)
 
Te
xt
il
e
s

(
4
7)
 
To
ur
i
s
m

1
7.
3.
2
0
1
1

0 
0
9

(
4
8)
 
Tri
b
al
 
Af
f
ai
rs

(
at
 
6.
0
0 
p
m)

(
4
9)
Ur
b
a
n 
D
e
v
el
o
p
m
e
nt

(
5
0)
 
Wa
t
er
 
R
e
s
o
ur
c
e
s

(
5
1)
W
o
m
e
n 
a
n
d 
C
hil
d 
D
e
v
el
o
p
m
e
nt

(
5
2)
 
Yo
ut
h 
Af
f
ai
rs
 
a
n
d 
S
p
or
ts

$ 
T
h
e 
di
sc
us
si
o
n 
o
n 
t
h
e 
D
e
m
a
n
d 
f
or
 
Gr
a
nt
 
of
 t
h
e 
Mi
ni
st
ry
 
of
 
Mi
n
es
 c
o
ul
d 
n
ot
 
b
e 
c
o
nc
l
u
d
e
d 
a
n
d 
t
h
e 
D
e
m
a
n
d 
w
as
 
g
uil
l
oti
n
e
d 
wit
h 
ot
h
er

o
ut
st
a
n
di
n
g 
D
e
m
a
n
ds
.

}
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7.
 
M
O
TI
O
N
S

(I
) 
M
ot
i
o
n
s 
U
n
d
er
 
R
ul
e
s 
1
9
1 
a
n
d 
3
4
2

Br
i
ef
 
s
u
bj
e
ct

Di
s
p
os
al
 
of

N
a
m
e 
of
 
 
 

D
at
e 
of
 
 
 
Ti
m
e t
ak
e
n 
 
 

N
o.
 
of
 
 
 

R
e
m
ar
ks

M
oti
o
n

m
e
m
b
er
 
w
h
o

di
s
c
u
s
si
o
n

a
m
e
n
d
m
e
nt
s/

u
n
d
er
 r
ul
e
 
 
 

m
ov
e
d

s
u
b
st
it
ut
e

M
oti
o
ns
/t
a
bl
e
d/

m
o
v
e
d/
a
d
o
pt
e
d

1
2

3
4

5
6 
 
 

  
  
  
  
 
7

H 
  
  
M

"
T
h
at
 
a 
J
oi
nt
 
C
o
m
mit
t
e
e 
of
 
b
ot
h 
t
h
e 
 
 
1
9
1

S
hr
i 
Pr
a
n
a
b

2
4.
2.
2
0
11
 
 
 
3 
 
4
2

—
 
 
 

M
ot
i
o
n 
w
a
s

H
o
us
es
 c
o
ns
is
ti
n
g 
of
 
3
0 
M
e
m
b
er
s
—

M
uk
h
er
j
e
e

a
d
o
pt
e
d

2
0 
fr
o
m 
L
ok
 
S
a
b
h
a 
a
n
d 
1
0 
fr
o
m

R
aj
y
a 
S
a
b
h
a 
b
e 
a
p
p
oi
nt
e
d:

(i
) 
 
To
 
ex
a
mi
n
e 
p
oli
cy
 
pr
e-

sc
ri
pti
o
ns
 
a
n
d 
t
h
ei
r 
i
n-

t
er
pr
et
at
i
o
n 
t
h
er
e
af
t
er

by
 s
uc
c
es
si
v
e 
G
ov
er
n-

m
e
nt
s,
 
i
n
cl
u
di
n
g 
d
e
ci
-

si
o
ns
 
of 
t
h
e 
U
ni
o
n 
C
a
bi
-

n
et
 
a
n
d
 t
h
e
 
c
o
n
s
e-

q
u
e
nc
es
 t
h
er
e
of
, i
n 
t
h
e

all
oc
ati
o
n 
a
n
d 
pr
ic
i
n
g 
of

t
el
e
c
o
m 
li
c
e
n
c
e
s 
a
n
d

s
p
ec
tr
u
m 
fr
o
m 
1
9
9
8 
t
o

2
0
0
9;

(ii
) 
 
To
 
ex
a
mi
n
e i
rr
e
g
ul
ari
ti
es

a
n
d 
a
b
er
r
ati
o
ns
, 
if
 
a
ny
,

a
n
d 
t
h
e 
c
o
ns
e
q
u
e
nc
es

t
h
er
e
of
 i
n 
t
h
e i
m
pl
e
m
e
n-

t
at
i
o
n 
of
 
G
o
v
er
n
m
e
nt

d
e
ci
si
o
n
s
 
a
n
d
 
p
ol
i
c
y

pr
es
cri
pti
o
ns
 f
r
o
m 
1
9
9
8

t
o 
2
0
0
9;
 
a
n
d
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(ii
i)
 
 
 
To
 
m
ak
e 
r
ec
o
m
m
e
n
d
ati
o
ns
 t
o

e
n
s
ur
e
 f
or
m
ul
at
i
o
n
 
 
of

a
p
pr
o
pr
i
at
e 
pr
o
c
e
d
ur
e
s 
f
or

i
m
pl
e
m
e
nt
at
i
o
n 
of
 l
ai
d 
d
o
w
n

p
ol
i
c
y 
i
n 
t
h
e 
al
l
o
c
at
i
o
n 
a
n
d

pr
ic
i
n
g 
of
 t
el
ec
o
m 
li
c
e
nc
es
.

2.
 
T
h
at
 t
h
e 
C
o
m
mit
t
e
e 
s
h
all
 
h
av
e 
t
h
e

f
ol
l
o
wi
n
g
 
2
0
 
m
e
m
b
er
s
 
of
 t
h
e

L
ok
 
S
a
b
h
a 
as
 it
s 
m
e
m
b
er
s:
—

1.
 S
hr
i 
V.
 
Ki
s
h
or
e 
C
h
a
n
dr
a 
S.
 
D
e
o

2.
 S
hr
i 
P
a
b
a
n 
Si
n
g
h 
G
h
at
o
w
ar

3.
 S
hr
i 
J
ai
 
Pr
ak
as
h 
A
g
ar
w
al

4.
 S
hr
i 
D
e
e
p
e
n
d
er
 
Si
n
g
h 
H
o
o
d
a

5.
 S
hr
i 
P.
C.
 
C
h
ac
k
o

6.
 S
hr
i 
M
a
ni
s
h 
Te
w
ar
i

7.
 S
hr
i 
Ni
r
m
al 
K
h
at
ri

8.
 S
hr
i 
A
d
hi
r 
R
a
nj
a
n 
C
h
o
w
d
h
ur
y

9.
 S
hr
i 
T.
R.
 
B
a
al
u

1
0.
S
hr
i 
K
al
y
a
n 
B
a
n
er
j
e
e

11
. 
S
hr
i 
J
as
w
a
nt
 
Si
n
g
h

1
2.
S
hr
i 
Ya
s
h
w
a
nt
 
Si
n
h
a

1
3.
S
hr
i 
H
ar
i
n 
P
at
h
ak

1
4.
S
hr
i 
G
o
pi
n
at
h 
M
u
n
d
e

1
5.
S
hr
i 
S
h
ar
a
d 
Ya
d
av

1
6.
S
hr
i 
D
ar
a 
Si
n
g
h 
C
h
a
u
h
a
n

1
7.
S
hr
i 
Ak
hil
es
h 
Ya
d
av

1
8.
S
hr
i 
G
ur
u
d
as
 
D
as
g
u
pt
a

1
9.
S
hr
i 
Ar
j
u
n 
C
h
ar
a
n 
S
et
hi

2
0.
Dr
. 
M. 
T
h
a
m
bi 
D
ur
ai
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1
2

3
4

5
6 
 
 

  
  
  
  
 
7

3.
T
h
at
 t
h
e
 
S
p
e
a
k
er
 
wi
ll

n
o
mi
n
at
e 
o
n
e 
of
 t
h
e 
m
e
m
b
er
s

of
 t
h
e 
C
o
m
mi
tt
e
e 
t
o 
b
e 
it
s

C
h
ai
r
m
a
n.

4.
T
h
at
 t
h
e 
C
o
m
mit
t
e
e 
s
h
all
 s
t
ar
t

f
u
nc
ti
o
ni
n
g f
r
o
m t
h
e 
d
ay
 it
 i
s 
d
ul
y

c
o
ns
tit
ut
e
d.

5.
T
h
at
 t
h
e 
C
o
m
mit
t
e
e 
s
h
all
 
b
e

pr
ov
i
d
e
d 
all
 
as
si
st
a
nc
e 
by
 t
h
e

G
o
v
er
n
m
e
nt
 
 
a
n
d
 
 
ot
h
er

a
g
e
n
ci
e
s.

6.
T
h
at
 i
n 
or
d
er
 t
o 
c
o
ns
tit
ut
e 
a

sit
ti
n
g 
of
 t
h
e 
J
oi
nt
 
C
o
m
mit
t
e
e,

t
h
e 
q
u
or
u
m 
s
h
all
 
b
e 
o
n
e-
t
hi
r
d

of 
t
h
e t
ot
al 
n
u
m
b
er
 
of 
m
e
m
b
er
s

of
 t
h
e 
J
oi
nt
 
C
o
m
mit
t
e
e.

7.
T
h
at 
t
h
e 
J
oi
nt 
C
o
m
mit
t
e
e 
s
h
all

m
a
k
e 
a 
r
e
p
or
t 
t
o 
t
hi
s 
H
o
u
s
e

by
 t
h
e 
e
n
d 
of
 t
h
e 
n
ex
t 
s
es
si
o
n

of
 
P
ar
li
a
m
e
nt
.

8.
T
h
at
 i
n 
ot
h
er
 r
e
s
p
e
ct
s,
 t
h
e

R
ul
e
s 
of
 
Pr
o
c
e
d
ur
e 
of
 t
hi
s

H
o
u
s
e
 
 r
el
at
i
n
g
 
 t
o
 
 t
h
e

P
arl
i
a
m
e
nt
ar
y 
C
o
m
mit
t
e
es
 s
h
all

a
p
pl
y 
wit
h 
s
uc
h 
v
ar
i
ati
o
ns
 
a
n
d

m
o
dif
ic
ati
o
ns
 
as
 t
h
e 
Sp
e
ak
er

m
ay
 
m
ak
e.
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9.
 
T
h
at
 
 
 t
hi
s
 
 
 
H
o
u
s
e

r
e
c
o
m
m
e
n
d
s
 
 
 t
o
 
 
 t
h
e

R
aj
y
a 
S
a
b
h
a 
t
h
at
 t
h
e 
R
aj
y
a

S
a
b
h
a 
d
o 
j
oi
n 
t
h
e 
C
o
m
mit
t
e
e

a
n
d
 
c
o
m
m
u
ni
c
at
e
 t
o
 t
hi
s

H
o
u
s
e
 t
h
e
 
n
a
m
e
s
 
of
 t
e
n

M
e
m
b
er
s
 
a
p
p
oi
nt
e
d
 f
r
o
m

a
m
o
n
gs
t 
t
h
e 
m
e
m
b
er
s 
of
 t
h
e

R
aj
y
a 
S
a
b
h
a t
o t
h
e 
C
o
m
mit
t
e
e

as
 
m
e
nti
o
n
e
d 
a
b
ov
e.
"



MOTIONS UNDER RULES 191 AND 342

SUMMARY

No. of notices received : 1005

No. of motions admitted : 102

No. of motions discussed : 1

No. of discussions completed : 1

No. of discussions remained : Nil
part-discussed

Total time taken :   3 hrs. 42 minutes

36



37

(i
i)
 
M
ot
i
o
n
s 
u
n
d
er
 
R
ul
e 
3
8
8 
f
or
 
S
u
s
p
e
n
si
o
n 
of
 
R
ul
e
s

Sl.
 
N
o.

Br
i
ef 
 S
u
bj
ec
t

N
a
m
e 
of
 
m
e
m
b
er

D
at
e(
s)
 
of
 
 
 

T
i
m
e 
Ta
k
e
n 
 
 

R
e
m
ar
ks

w
h
o 
 
m
o
v
e
d

di
s
c
u
s
si
o
n

1
 
 

 
 
 

2
3
 
 

 
 
 

4
 
 

5
 
 

6

H.
 
 
M.

1 
 
 
“
T
h
at
 t
hi
s 
H
o
us
e 
d
o 
s
us
p
e
n
d 
cl
a
us
e 
(i
) 
 
 

S
hr
i 
Pr
a
n
a
b

2
2.
3.
2
0
11

0 
 
 
1

A
d
o
pt
e
d

of
 r
ul
e 
8
0 
of
 
R
ul
es
 
of
 
Pr
oc
e
d
ur
e 
a
n
d
 
 
 

M
uk
h
er
j
e
e

C
o
n
d
uc
t 
of
 
B
us
i
n
es
s 
i
n 
L
ok
 
S
a
b
h
a 
i
n

s
o 
f
ar
 
as
 it
 r
e
q
ui
r
es
 t
h
at
 
a
n 
a
m
e
n
d
m
e
nt

s
h
all
 
b
e 
wit
hi
n 
t
h
e 
sc
o
p
e 
of
 t
h
e 
Bil
l 
a
n
d

r
el
ev
a
nt
 t
o 
t
h
e 
s
u
bj
ec
t 
m
at
t
er
 
of
 t
h
e 
cl
a
us
e

t
o 
w
hi
c
h 
it
 r
el
at
es
, 
i
n 
it
s 
a
p
pli
c
ati
o
n 
t
o 
t
h
e

G
ov
er
n
m
e
nt
 
a
m
e
n
d
m
e
nt
 
N
o.
 
1*
 t
o 
t
h
e

Fi
n
a
nc
e 
Bil
l,
 
2
0
11
 
a
n
d 
t
h
at
 t
hi
s 
a
m
e
n
d
m
e
nt

m
ay
 
b
e 
all
o
w
e
d 
t
o 
b
e 
m
ov
e
d.
”

2.
 
 
 
“
T
h
at
 t
hi
s 
H
o
us
e 
d
o 
s
us
p
e
n
d 
cl
a
us
e 
(i
) 
 
 

S
hr
i 
Pr
a
n
a
b

2
2.
3.
2
0
11

0 
 
 
1

A
d
o
pt
e
d

of
 r
ul
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8. OBITUARY AND OTHER  REFERENCES

Sl.  Name of Member Date  of   Date of obituary  Time Taken
No. Death reference   Hr. Min.

1.  Shri Bali Ram Bhagat 02.01.2011
(Former Speaker, Lok Sabha
and Member, Provisional
Parliament, First to Fifth,
Seventh and Eighth
Lok Sabhas)

2.  Shri Latafat Ali Khan 23.11.2010
(Member, Fourth Lok Sabha)

3.  Smt. Prabhawati Gupta 10.12.2010 21.02.2011   00  14
(Member, Eighth Lok Sabha)

4.  Shri K. Karunakaran 23.12.2010
(Member, Twelfth and
Thirteenth Lok Sabhas)

5.  Shri T.S. Shrangare 08.01.2011
(Member, Sixth Lok Sabha)

6.  Pandit Bhimsen Joshi 24.01.2011
(Legendary classical singer)

7.  Shri Arjun Singh 04.03.2011   07.03.2011   00  03
(Member, Eighth and Tenth)
Lok Sabhas)

8.  *Shri Baliram Kashyap 10.03.2011   10.03.2011   00  03
(Sitting Member and Member,
Twelfth to Fourteenth
Lok Sabhas)

9.  Shri S.B.P.B.K. Satyanarayana Rao 21.01.2011   24.03.2011   00  03
(Member, Thirteenth Lok Sabha)

10. Shri S. Benjamin 06.03.2011   25.03.2011   00  03
(Member, Ninth Lok Sabha)

*House adjourned for the day.

}
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REFERENCES REGARDING TRAGIC INCIDENTS/OCCASIONS

Sl.  Tragic Incident Date of   Date of Time Taken
No. Incident/ reference   Hr. Min.

occasion

1.  Reference to a tragic incident 14.01.2011   21.02.2011   00  02
of stampede during the annual
Sabarimala pilgrimage at
Pulmedu near Vandiperiyar
in Idukki district of Kerala
causing death of 102 pilgrims
including children and injuries
to over hundred others.

2.  Reference to the tragic loss of 11.03.2011   14.03.2011   00  02
lives of several thousands of
people and a large-scale
damage to property in Japan’s
northeastern coast caused
by a massive 9 magnitude
earthquake triggering
devastating tsunami.

3.  Reference to death of 17   March, 2011   15.03.2011   00  01
women due to the injection of
contaminated intravenous
fluid in a hospital in Jodhpur,
Rajasthan.
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REFERENCES ON LANDMARK ANNIVERSARIES AND
 OTHER OCCASIONS

Sl.   Occasion Date of   Date of Time Taken

No. occasion reference   Hr. Min.

1.  Reference on the occasion of 21.02.2011   21.02.2011   00  01
International Mother Language
Day.

2.  Reference on the occasion of 08.03.2011   08.03.2011   00  02
International Women’s Day.

3.  Eightieth anniversary of   23.03.1931 23.03.2011   00  03
martyrdom of Bhagat Singh,
Rajguru and Sukhdev who
laid down their lives in the
nation’s freedom struggle.
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9. PAPERS LAID ON THE TABLE

(a) By Government ............. 1417

(b) By Private Members .............  Nil
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10. PANEL OF CHAIRMEN

Sl.   Name of Member Date of Nomination
No.

1.   Shri Basudeb Acharia

2.   Shri P.C. Chacko

3.   Smt. Sumitra Mahajan

4.   Shri Inder Singh Namdhari 05.06.2009

5.   Shri Francisco Sardinha

6.   Shri Arjun Charan Sethi

7.   Dr. Raghuvansh Prasad Singh

8.   Dr. M. Thambidurai

9.   Dr. (Ms.) Girija Vyas

10.   Shri Satpal Maharaj 01.03.2011

}
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13. QUESTIONS

(i)   Starred   Questions

(a)  Number of Questions put down in Question 300
 Lists for oral answer

(b)  Number of Questions orally answered 47

(ii)    Short Notice Questions

(a)  Number of Questions put down in NIL
 Short Notice Question List

(b)  Number of Short Notice Question orally answered   NIL

(c)  Number of Short Notice Question laid on the NIL
Table of the House

(iii) Unstarred Questions

(a)  Number of Questions put down in Question 3450
Lists for written answers

(b)  Number of Questions for which written 3703
answers were laid on the Table including
those put down for oral answers but were
not called for answers
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(iv) Half-an-hour Discussion arising out of Answers to Questions
during the Seventh Session of Fifteenth Lok Sabha

Sl. Brief Subject Name of Members   Date of Ministry/Deptt.  Time taken
No. who  participated Discussion Hrs.  Mts.

in the
Discussion

1.  Tourism   Shri  Raju Shetti 23.03.2011   Tourism   0   38
Policy

2.  Priority   Smt. Jyoti Dhurve 24.03.2011   Finance   1   15
Sector
Lending
to SC/ST
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14. RESIGNATION BY MEMBER

Name of Member Constituency   State Date on which Remarks
accepted by
Speaker

Shri Arjun Munda Jamshedpur  Jharkhand  26 February,   Resigned on
2011 26 February,

2011
Announcement
was made in the
House on
3 March, 2011.
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SUMMARY

(Private Members’ Resolutions)

1  No. of notices of Resolutions Received   :   2

2.  No. of Resolutions discussed :   1

3.  No. of Resolutions adopted :  NIL

4.  No. of Resolutions withdrawn :  NIL

5.  No. of Resolutions negatived :  NIL

6.  No. of Resolutions on which debate was   :  NIL
adjourned

7.  No. of Resolutions part-discussed :   1
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8 Hours 49 Minutes

SUMMARY
Short Duration Discussions under Rule 193 on

Matters of Urgent Public Importance

No. of notices received : 227

No. of discussions admitted :  4

No. of discussions completed :  2

No. of discussions remained :  1
part-discussed

Total time taken :
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17. SPEAKER/DEPUTY SPEAKER/CHAIRMAN

Announcements/Observations/References*/Rulings

Sl. Subject By whom Date
No.

1.  Observation regarding moving of The Speaker   22.2.2011
amendments on the Motion of Thanks
on the  President’s Address.

2.  Announcement  regarding moving of   The Speaker   23.2.2011
amendments on the Motion of Thanks
on the President’s Address.

3.  Announcement regarding nomination The Speaker   03.3.2011
of Shri Satpal Maharaj on the Panel of
Chairmen vice Shri Beni Prasad Verma
who has been ceased to be a member
of  the Panel on Chairmen consequent
upon his appointment as Minister of State.

4.  Observation regarding suspension of   The Speaker 07.03.2011
Rule 331G of the Rules  of Procedure
and  Conduct  of Business in Lok
Sabha to facilitate passing of the
Demands for Grants without being
referred to the  concerned Departmentally
Related Committees, the Committees
may,  however, examine the Demands
for Grants of  the concerned Ministries
and made report thereon.

5.  Observation regarding urging upon the   The Speaker 14.03.2011
Government to ensure that in future the
detailed Demands, the Outcome
Budgets and also the Annual Reports
of the Ministries whose Demands are
to be discussed in the House are
made available to the Members sufficiently
in advance.

6.  Observation regarding moving of cut   The Speaker 17.03.2011
motions to the outstanding demands
at the time of guillotine.

7.  Valedictory Reference on the conclusion   The Speaker 25.03.2011
of the Seventh Session of the Fifteenth
Lok Sabha.

* Please see Sl. No. 8 for references.
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* Laid a copy (Hindi and English versions) of the statement.

19. STATEMENTS

(i) Statements made/laid by Ministers under Rule 372 during
Seventh Session of Fifteenth Lok Sabha

Sl.   Brief Subject Name of Minister Date Time

No. Taken

H.   M.

1  2 3     4  5

1.  Regarding the constitution of a   Dr. Manmohan Singh   22.2.2011  00   02

Joint Parliamentary Committee

on the allocation of 2G spectrum.

2.  The intent of the Government to  Shri Ajay Maken 22.2.2011  00   04

initiate a national debate on the

need to have legislation for the

Development of Sports at the

national level and to deal with all

matters connected therewith.

*3.  Regarding efforts by the Ministry Shri S.M. Krishna 23.2.2011  00   01

of External Affairs to assist

Indians during recent crisis in the

Gulf and Middle East, Indian

Fishermen apprehended in

Sri Lanka and Indian students in

the Tri-Valley University in USA.

4.  Regarding the appointment of   Dr. Manmohan Singh 7.3.2011  00   02

Central Vigilance Commissioner.

5.  Regarding the issue of piracy.   Shri S.M. Krishna 11.3.2011  00   05

6.  Regarding the earthquake and   Dr. Manmohan Singh 14.3.2011  00   06

Tsunami in Japan.

*7.  Correcting  the  reply  given  on  Shri Vincent Pala 14.3.2011  00   01

March 3, 2011 to Starred

Question   No.   106   by

Shri Modugula Venugopala

Reddy, M.P. regarding ‘Water

logging and Drainage System’.

8.  Regarding the newspaper report Dr. Manmohan Singh 18.3.2011  00   03

on payment of cash for votes.



*9.  Correcting  the  reply  given  on  Shri Arun Yadav 22.3.2011  00   01
17.8.2010 to Unstarred Question
No. 3827 by Smt. Darshana
Jardosh and Shri Harish
Choudhary, MPs regarding
‘Decline in Cow Population and
the reasons for delay in making
the statement’.

*10. Correcting  the  reply  given  on Shri V. Narayanasamy 24.3.2011  00   01
March 7, 2011 to Unstarred
Question No. 1710 by Sarvashri
K.D. Deshmukh, Abdul Rahman
and P. Vishwanathan, MPs
regarding ‘Looting of Ships’.

1  2 3     4  5

* Laid a copy (Hindi and English versions) of the statement.
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(ii) Statements made/laid by Ministers under Direction 73A of
Directions by the Speaker during Seventh Session of

Fifteenth Lok Sabha

Sl.   Brief Subject Name of Minister Date Time

No. Taken

H.   M.

1  2 3     4  5

*1.  Status of implementation of the   Shri Sultan Ahmed   4.3.2011  00   01

recommendations contained in

the 154th Report of the Standing

Committee  on  Transport,

Tourism  and  Culture  on

Demands for Grants (2010-11),

pertaining to the Ministry of

Tourism.

*2.  Status of implementation of the   Dr. Ashwani Kumar 11.3.2011  00   01

recommendations contained in

the 204th  Report of the Standing

Committee on Science and

Technology, Environment and

Forests on Demands for Grants

(2010-11), pertaining to the

Ministry of Earth Sciences.

*3.  Status of implementation of the   Dr. C.P. Joshi 14.3.2011  00   01

recommendations contained in

the 155th Report of the Standing

Committee  on  Transport,

Tourism  and  Culture  on

Demands for Grants (2010-11),

pertaining to the Ministry of Road

Transport and Highways.

*4.  Status of implementation of the   Shri V. Narayanasamy 14.3.2011  00   01

recommendations contained in

the 93rd Report of the Standing

Committee on Commerce on

Demands for Grants (2010-11),

pertaining to the Department of

Commerce,   Ministry   of

Commerce and Industry.

*Laid a copy (Hindi and English versions) of the statement.



*5.  Status  of  implementation of theShri V. Narayanasamy 15.3.2011  00   01

recommendations contained in

the 156th Report of the Standing

Committee  on  Transport,

Tourism  and  Culture  on

Demands for Grants (2010-11),

pertaining to the Ministry of

Shipping.

*6.  Status  of  implementation of the  Shri Vayalar Ravi 16.3.2011  00   01

recommendations contained in

the 3rd Report of the Standing

Committee on External Affairs on

Demands for Grants (2010-11),

pertaining to the Ministry of

Overseas Indian Affairs.

*7.  Status of implementation  of  the  Shri K.H. Muniyappa 16.3.2011  00   01

recommendations contained in

the 8th Report of the Standing

Committee on Railways on

“Protection and Security of

Railway   Property   and

Passengers”, pertaining to the

Ministry of Railways.

*8.  Status of implementation  of  the  Smt. Preneet Kaur 16.3.2011  00   01

recommendations contained in

the 2nd and 4th Reports of the

Standing Committee on External

Affairs on  Demands for Grants

(2009-10   and   2010-11,

respectively), pertaining to the

Ministry of External Affairs.

*9.  Status of  implementation of the  Kumari Selja 22.3.2011  00   01

recommendations contained in

the 7th Report of the Standing

Committee on Urban Develop-

ment on  Demands for Grants

(2010-11), pertaining to the

Ministry of Housing and Urban

Poverty Alleviation.

1  2 3     4  5

*Laid a copy (Hindi and English versions) of the statement.
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*10. Status of implementation of the   Shri Harish Rawat 22.3.2011  00   01

recommendations contained in

the 5th Report of the Standing

Committee on Agriculture on

Demands for Grants (2009-10),

pertaining to the Ministry of Food

Processing Industries.

*11. Status of  implementation of the  Shri Harish Rawat 22.3.2011  00   01

recommendations contained in

the 9th Report of the Standing

Committee on Agriculture on

Demands for Grants (2010-11),

pertaining to the Ministry of Food

Processing Industries.

*12. Status of  implementation of the  Shri A.K. Antony 23.3.2011  00   01

recommendations contained in

the 6th Report of the Standing

Committee on Defence on

Demands for Grants (2010-11),

pertaining to the Ministry of

Defence.

*13. Status of implementation of the   Shri A.K. Antony 23.3.2011  00   01

recommendations contained in

the 8th Report of the Standing

Committee on Defence on

“Construction of Roads in Border

Areas of the Country”,  pertaining

to the Ministry of Defence.

*14. Status of  implementation of the  Dr. Ashwani Kumar 23.3.2011  00   01

recommendations contained in

the 218th Report of the Standing

Committee on Science and

Technology, Environment and

Forests, pertaining to the

Department of Science and

Technology, Ministry of Science

and Technology.

1  2 3     4  5

*Laid a copy (Hindi and English versions) of the statement.
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*15. Status of  implementation of the  Shri R.P.N. Singh 24.3.2011  00   01

recommendations contained in

the 30th Report of the Standing

Committee on Finance on

Demands for Grants (2010-11),

pertaining to the Ministry of

Corporate Affairs.

*16. Status of  implementation of the  Dr. Ashwani Kumar 24.3.2011  00   01

recommendations contained in

the 5th Report of the Standing

Committee on Energy on

Demands for Grants (2010-11),

pertaining to the Ministry of

Power.

*17. Status of  implementation of the  Smt. Panabaka 25.3.2011  00   01

recommendations contained in

the 11th Report of the Standing

Committee on Labour on

Demands for Grants (2010-11),

pertaining to the Ministry of

Textiles.

1  2 3     4  5

*Laid a copy (Hindi and English versions) of the statement.

 Lakshmi
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*Laid a copy (Hindi and English versions) of the statement.

(iii) Statements made/laid by Ministers regarding Government
Business during Seventh Session of Fifteenth Lok Sabha

Sl.   Brief Subject Name of Minister Date   Time Taken
No. H.   M.

1.   Government business for the   Shri Pawan Kumar25.2.2011   00   07
week commencing the Bansal
28th February, 2011

2.   Government business for the   Shri Pawan Kumar4.3.2011   00   07
week commencing the Bansal
7th  March, 2011

3.   Government business for the Shri Pawan Kumar 11.3.2011   00   09
week commencing the Bansal
14th March, 2011

*4.   Government business for the   Shri Pawan Kumar18.3.2011   00   01
week commencing the Bansal
22nd March, 2011
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(iv) Matters under Rule 377—Position regarding receipt of replies
from Ministries during Fifteenth Lok Sabha

(as on 18.04.2011)

Session Total No. of Pending Percentage of
Number  replies replies sent to
of Mattersreceived members by the
raised Ministries

First Session 37   23   14 62.16
(01.06.2009 to 09.06.2009)

Second Session 322   232   90 72.05
(02.7.2009 to 07.08.2009)

Third Session 185   133   52 71.89
(19.11.2009 to 18.12.2009)

Fourth Session 312   225   87 72.11
(22.02.2010 to 07.05.2010)

Fifth Session 276   156   120 56.52
(26.07.2010 to 31.08.2010)

Sixth Session 259   111   148 42.86
(09.11.2010 to 13.12.2010)

Seventh Session 251   28   223   11.16
(22.02.2011 to 25.03.2011)

1642   908   734   55.29
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(v) Statement showing the time lost owing to Interruptions and
Adjournment of the House during the Seventh Session of the

Fifteenth Lok Sabha

Date Time Lost due to Time Lost due to Remarks
Interruptions Adjournment of the

House following
Interruptions

1  2     3     4

H.   M.   H. M.

23.02.2011   0   01   1  45   At  1105 hrs., interruptions
started and continued up to
1106 hrs. At 1106 hrs., due to
interruptions, House was
adjourned to meet again at
1130 hrs.

At 1134 hrs., due to interrup-
tions, House was adjourned
to meet again at 1200 hrs.

At 1205 hrs., due to interrup-
tions, House was adjourned
to meet again at 1400 hrs.

24.02.2011   0   02   0  13   At 1100 hrs., interruptions
started and continued up to
1102 hrs. At 1102 hrs., due to
interruptions, House was ad-
journed to meet again at
1115 hrs.

25.02.2011   —   —   0  05   At 1155 hrs., due to interrup-
tions, House was adjourned
to meet again at 1200 hrs.

01.03.2011   0   02   1  11   At 1100 hrs., interruptions
started and continued up to
1102 hrs. At 1102 hrs., due to
interruptions, House was ad-
journed to meet again at
1115 hrs.



At 1128 hrs., due to interrup-
tions, House was adjourned
to meet again at 1200 hrs.

At 1234 hrs., due to interrup-
tions, House was adjourned
to meet again at 1400 hrs.

03.03.2011   0   15   5  36   At 1103 hrs., due to interrup-
tions, House was adjourned
to meet again at 1200 hrs.

At 1206 hrs., due to interrup-
tions, House was adjourned
to meet again at 1230 hrs.

At 1230 hrs., interruptions
started and continued up to
1235 hrs. At 1235 hrs., due to
interruptions, House was ad-
journed to meet again at
1400 hrs.

At 1400 hrs., interruptions
started and continued up to
1407 hrs. At 1407 hrs., due to
interruptions, House was ad-
journed to meet again at
1500 hrs.

At 1500 hrs., interruptions
started and continued up to
1501 hrs. At 1501 hrs., due to
interruptions, House  was
adjourned to meet again at
1515 hrs.

At 1515 hrs., interruptions
started and continued up to
1517 hrs. At 1517 hrs., due to
interruptions, House was
adjourned for the day.

04.03.2011   0   05   0  54   At 1100 hrs., interruptions
started and continued up to
1105 hrs. At 1105 hrs., due to

1  2     3     4
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interruptions, House was
adjourned to meet again
at 1115 hrs.

At 1216 hrs., due to interrup-
tions, House was adjourned
to meet again at 1300 hrs.

07.03.2011   —   —   1  08   At 1111 hrs., due to interrup-
tions, House was adjourned
to meet again at 1130 hrs.

At 1134 hrs., due to interrup-
tions, House was adjourned
to meet again at 1200 hrs.

At 1237 hrs., due to interrup-
tions, House was adjourned
to meet again at 1400 hrs.

14.03.2011   0   02   1  36   At 1112 hrs., due to interrup-
tions, House was adjourned
to meet again at 1200 hrs.

At 1240 hrs., due to interrup-
tions, House was adjourned
to meet again at 1400 hrs.

At 1432 hrs., due to interrup-
tions, House was adjourned
to meet again at 1500 hrs.

16.03.2011   —   —   0  18   At 1212 hrs., due to interrup-
tions, House was adjourned
to meet again at 1230 hrs.

17.03.2011   0   01   5  26   At 1119 hrs., due to interrup-
tions, House was adjourned
to meet again at 1200 hrs.

At 1211 hrs., interruptions
started and continued up to
1212 hrs.  At 1212 hrs., due to
interruptions, House was
adjourned to meet again at
1400 hrs.

1  2     3     4
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At 1403 hrs., due to interrup-
tions, House was adjourned
to meet again at 1800 hrs.

18.03.2011   0   08   05 39   At 1108 hrs., due to interrup-
tions, House was adjourned
to meet again at 1215 hrs.

At 1219 hrs., due to interrup-
tions, House was adjourned
to meet again at 1400 hrs.

At 1400 hrs., interruptions
started and continued up to
1406 hrs. At 1406 hrs., due to
interruptions,  House was
adjourned to meet again at
1530 hrs.

At 1531 hrs., interruptions
started and continued up to
1533 hrs. At 1533 hrs., due to
interruptions, House was
adjourned for the day.

22.03.2011   —   —   0  41   At 1149 hrs., due to interrup-
tions, House was adjourned
to meet again at 1230 hrs.

25.03.2011   —   —   0  44   At 1216 hrs., due to interrup-
tions, House was adjourned
to meet again at 1300 hrs.

Total   0   36   25 16 25  52

Time calculated on the basis of normal time of the House i.e. from 11 A.M. to 1 P.M. and

from 2 P.M. to 6 P.M.

1  2     3     4
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(vi) Statement indicating matters of urgent public importance
raised (i) after Question Hour and (ii) before  the
adjournment of the House for the day during
the Seventh Session of the Fifteenth

Lok Sabha

Date Number of   Number of Members Time Taken
matters raised   who spoke/associated   H.  M.

21.02.2011   Nil Nil Nil

22.02.2011   22 41 0  52

23.02.2011   20 20 0  51

24.02.2011   24 26 1  20

25.02.2011   21 25 0  54

28.02.2011   Nil Nil Nil

01.03.2011   20 32 0  54

03.03.2011   Nil Nil Nil

04.03.2011   03 03 0  10

07.03.2011   30 44 1  27

08.03.2011   26 29 1  07

09.03.2011   24 28 1  07

10.03.2011   Nil Nil Nil

11.03.2011   24 40 1  12

14.03.2011   19 22 0  39

15.03.2011   31 80 1  47

16.03.2011   28 43 1  32

17.03.2011   02 11 0  26

18.03.2011   Nil Nil Nil

22.03.2011   17 27 0  40

23.03.2011   27 44 1  11

24.03.2011   27 38 1  06

25.03.2011   01 01 0  06

Total 366 554 17  21
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20. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS
OF BUSINESS TRANSACTED DURING THE SEVENTH

SESSION OF FIFTEENTH LOK SABHA

Business Time Taken  Percentage of the
total time taken

1  2 3

H.   M.

President’s Address 10  07 08.67

BILLS

(a) Government Bills 12  46 10.94

(b) Private Members’ Bills   04  48 04.12

BUDGETS—

(a) Railway Budget *11  25 09.79

(b) General Budget 27  35 23.64

CALLING  ATTENTION NOTICES   01  01   00.87

DISCUSSIONS—

(a) Half an Hour Discussion   01  53 01.62

(b) Short Duration Discussions   08  49 07.55
(Rule 193)

(c) Discussion under Rule 191   03  42 03.17

MATTERS OF URGENT PUBLIC   17  21 14.87
IMPORTANCE

MATTERS UNDER RULE 377 00  16 00.23

QUESTIONS 03 22   02.89

RESOLUTIONS—

(a) Government Resolutions * —
(b) Private Members’ Resolutions   00  01 00.01

* Joint discussion took place on Government Resolution [vide Statement No. 15

S. No. (i)]  and further discussion on Budget (Railways) for 2011-12 and further discussion on

the Supplementary Demands for Grants (Railways) for 2010-11 [vide Statement No. 6  S. No. (i)].

Time taken on joint discussion has been shown under Railway Budget.



H.   M.

STATEMENTS—

RULE 372 and Direction 73A   01  07 00.96

OTHER MATTERS such as oath   12  27 10.67
or Affirmation, Papers Laid on the Table,
Obituary References, Questions of
Privileges, Points of Order, Personal
Explanations etc.

 TOTAL 116 40   100

1  2 3
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21. VACATION OF SEATS

Name of Member,   Date on which Remarks
Constituency and State seat became vacant

Shri Arjun Munda,   26 February, 2011   Resigned on
Jamshedpur, 26 February, 2011.
Jharkhand Announcement

was made in the
House on
3 March, 2011.

71

GMGIPMRND—186LS—14.06.2011.



<<
  /ASCII85EncodePages false
  /AllowTransparency false
  /AutoPositionEPSFiles true
  /AutoRotatePages /All
  /Binding /Left
  /CalGrayProfile (Dot Gain 20%)
  /CalRGBProfile (sRGB IEC61966-2.1)
  /CalCMYKProfile (U.S. Web Coated \050SWOP\051 v2)
  /sRGBProfile (sRGB IEC61966-2.1)
  /CannotEmbedFontPolicy /Warning
  /CompatibilityLevel 1.4
  /CompressObjects /Tags
  /CompressPages true
  /ConvertImagesToIndexed true
  /PassThroughJPEGImages true
  /CreateJDFFile false
  /CreateJobTicket false
  /DefaultRenderingIntent /Default
  /DetectBlends true
  /DetectCurves 0.0000
  /ColorConversionStrategy /LeaveColorUnchanged
  /DoThumbnails false
  /EmbedAllFonts true
  /EmbedOpenType false
  /ParseICCProfilesInComments true
  /EmbedJobOptions true
  /DSCReportingLevel 0
  /EmitDSCWarnings false
  /EndPage -1
  /ImageMemory 1048576
  /LockDistillerParams false
  /MaxSubsetPct 100
  /Optimize true
  /OPM 1
  /ParseDSCComments true
  /ParseDSCCommentsForDocInfo true
  /PreserveCopyPage true
  /PreserveDICMYKValues true
  /PreserveEPSInfo true
  /PreserveFlatness true
  /PreserveHalftoneInfo false
  /PreserveOPIComments false
  /PreserveOverprintSettings true
  /StartPage 1
  /SubsetFonts true
  /TransferFunctionInfo /Apply
  /UCRandBGInfo /Preserve
  /UsePrologue false
  /ColorSettingsFile ()
  /AlwaysEmbed [ true
  ]
  /NeverEmbed [ true
  ]
  /AntiAliasColorImages false
  /CropColorImages true
  /ColorImageMinResolution 300
  /ColorImageMinResolutionPolicy /OK
  /DownsampleColorImages true
  /ColorImageDownsampleType /Bicubic
  /ColorImageResolution 300
  /ColorImageDepth -1
  /ColorImageMinDownsampleDepth 1
  /ColorImageDownsampleThreshold 1.50000
  /EncodeColorImages true
  /ColorImageFilter /DCTEncode
  /AutoFilterColorImages true
  /ColorImageAutoFilterStrategy /JPEG
  /ColorACSImageDict <<
    /QFactor 0.15
    /HSamples [1 1 1 1] /VSamples [1 1 1 1]
  >>
  /ColorImageDict <<
    /QFactor 0.15
    /HSamples [1 1 1 1] /VSamples [1 1 1 1]
  >>
  /JPEG2000ColorACSImageDict <<
    /TileWidth 256
    /TileHeight 256
    /Quality 30
  >>
  /JPEG2000ColorImageDict <<
    /TileWidth 256
    /TileHeight 256
    /Quality 30
  >>
  /AntiAliasGrayImages false
  /CropGrayImages true
  /GrayImageMinResolution 300
  /GrayImageMinResolutionPolicy /OK
  /DownsampleGrayImages true
  /GrayImageDownsampleType /Bicubic
  /GrayImageResolution 300
  /GrayImageDepth -1
  /GrayImageMinDownsampleDepth 2
  /GrayImageDownsampleThreshold 1.50000
  /EncodeGrayImages true
  /GrayImageFilter /DCTEncode
  /AutoFilterGrayImages true
  /GrayImageAutoFilterStrategy /JPEG
  /GrayACSImageDict <<
    /QFactor 0.15
    /HSamples [1 1 1 1] /VSamples [1 1 1 1]
  >>
  /GrayImageDict <<
    /QFactor 0.15
    /HSamples [1 1 1 1] /VSamples [1 1 1 1]
  >>
  /JPEG2000GrayACSImageDict <<
    /TileWidth 256
    /TileHeight 256
    /Quality 30
  >>
  /JPEG2000GrayImageDict <<
    /TileWidth 256
    /TileHeight 256
    /Quality 30
  >>
  /AntiAliasMonoImages false
  /CropMonoImages true
  /MonoImageMinResolution 1200
  /MonoImageMinResolutionPolicy /OK
  /DownsampleMonoImages true
  /MonoImageDownsampleType /Bicubic
  /MonoImageResolution 1200
  /MonoImageDepth -1
  /MonoImageDownsampleThreshold 1.50000
  /EncodeMonoImages true
  /MonoImageFilter /CCITTFaxEncode
  /MonoImageDict <<
    /K -1
  >>
  /AllowPSXObjects false
  /CheckCompliance [
    /None
  ]
  /PDFX1aCheck false
  /PDFX3Check false
  /PDFXCompliantPDFOnly false
  /PDFXNoTrimBoxError true
  /PDFXTrimBoxToMediaBoxOffset [
    0.00000
    0.00000
    0.00000
    0.00000
  ]
  /PDFXSetBleedBoxToMediaBox true
  /PDFXBleedBoxToTrimBoxOffset [
    0.00000
    0.00000
    0.00000
    0.00000
  ]
  /PDFXOutputIntentProfile ()
  /PDFXOutputConditionIdentifier ()
  /PDFXOutputCondition ()
  /PDFXRegistryName ()
  /PDFXTrapped /False

  /Description <<
    /CHS <FEFF4f7f75288fd94e9b8bbe5b9a521b5efa7684002000500044004600206587686353ef901a8fc7684c976262535370673a548c002000700072006f006f00660065007200208fdb884c9ad88d2891cf62535370300260a853ef4ee54f7f75280020004100630072006f0062006100740020548c002000410064006f00620065002000520065006100640065007200200035002e003000204ee553ca66f49ad87248672c676562535f00521b5efa768400200050004400460020658768633002>
    /CHT <FEFF4f7f752890194e9b8a2d7f6e5efa7acb7684002000410064006f006200650020005000440046002065874ef653ef5728684c9762537088686a5f548c002000700072006f006f00660065007200204e0a73725f979ad854c18cea7684521753706548679c300260a853ef4ee54f7f75280020004100630072006f0062006100740020548c002000410064006f00620065002000520065006100640065007200200035002e003000204ee553ca66f49ad87248672c4f86958b555f5df25efa7acb76840020005000440046002065874ef63002>
    /DAN <>
    /DEU <>
    /ESP <>
    /FRA <>
    /ITA <>
    /JPN <>
    /KOR <FEFFc7740020c124c815c7440020c0acc6a9d558c5ec0020b370c2a4d06cd0d10020d504b9b0d1300020bc0f0020ad50c815ae30c5d0c11c0020ace0d488c9c8b85c0020c778c1c4d560002000410064006f0062006500200050004400460020bb38c11cb97c0020c791c131d569b2c8b2e4002e0020c774b807ac8c0020c791c131b41c00200050004400460020bb38c11cb2940020004100630072006f0062006100740020bc0f002000410064006f00620065002000520065006100640065007200200035002e00300020c774c0c1c5d0c11c0020c5f40020c2180020c788c2b5b2c8b2e4002e>
    /NLD (Gebruik deze instellingen om Adobe PDF-documenten te maken voor kwaliteitsafdrukken op desktopprinters en proofers. De gemaakte PDF-documenten kunnen worden geopend met Acrobat en Adobe Reader 5.0 en hoger.)
    /NOR <>
    /PTB <>
    /SUO <>
    /SVE <>
    /ENU (Use these settings to create Adobe PDF documents for quality printing on desktop printers and proofers.  Created PDF documents can be opened with Acrobat and Adobe Reader 5.0 and later.)
  >>
  /Namespace [
    (Adobe)
    (Common)
    (1.0)
  ]
  /OtherNamespaces [
    <<
      /AsReaderSpreads false
      /CropImagesToFrames true
      /ErrorControl /WarnAndContinue
      /FlattenerIgnoreSpreadOverrides false
      /IncludeGuidesGrids false
      /IncludeNonPrinting false
      /IncludeSlug false
      /Namespace [
        (Adobe)
        (InDesign)
        (4.0)
      ]
      /OmitPlacedBitmaps false
      /OmitPlacedEPS false
      /OmitPlacedPDF false
      /SimulateOverprint /Legacy
    >>
    <<
      /AddBleedMarks false
      /AddColorBars false
      /AddCropMarks false
      /AddPageInfo false
      /AddRegMarks false
      /ConvertColors /NoConversion
      /DestinationProfileName ()
      /DestinationProfileSelector /NA
      /Downsample16BitImages true
      /FlattenerPreset <<
        /PresetSelector /MediumResolution
      >>
      /FormElements false
      /GenerateStructure true
      /IncludeBookmarks false
      /IncludeHyperlinks false
      /IncludeInteractive false
      /IncludeLayers false
      /IncludeProfiles true
      /MultimediaHandling /UseObjectSettings
      /Namespace [
        (Adobe)
        (CreativeSuite)
        (2.0)
      ]
      /PDFXOutputIntentProfileSelector /NA
      /PreserveEditing true
      /UntaggedCMYKHandling /LeaveUntagged
      /UntaggedRGBHandling /LeaveUntagged
      /UseDocumentBleed false
    >>
  ]
>> setdistillerparams
<<
  /HWResolution [2400 2400]
  /PageSize [612.000 792.000]
>> setpagedevice


